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I think, there is.no proposal yet to have a
T.V. Programme Centre in Goa. But then
a number of T.V. Programme Centres are
being planned. Finally, our approach is to
make as much local programme facilities as
possible.

SHRI SUDHIR GIRI : I want to know
whether the Government’s Films Division
has undertaken a project to produce some
documentary film on the Congress role in
the Indian freedom movement in 1984 and
whether Government intends showing this
through Doordarshan in 1984.

SHRI H.K.L. BHAGAT : Now that you
have permitted this question, thercfore 1 am
answering it. In any case we arec committed
to it. Ttis true. Itis not that the Govern-
ment have decided to project the Congress ;
it has decided to project the Freedom Strug-
gle of this country starting right from 1857
onwards and the Government proposes to
make a number of documentaries depicting
the Freedom Struggle of this country. ...

(Interruptions)
SOME HON. MEMBERS rose.

SHRI H.K.L. BHAGAT : Let me com-
plete the answer. .. .(Interruptions)

SHRI SUNIL MAITRA : That means
‘that you are going to narrate the story of
the Congress in the Freedom Struggle.

SHRI H.K.L. BHAGAT : Now let me
make it absolutely clear that we propose to
project the Freedom Struggle, various
aspects of it, various personalities, various
matters, various leaders and the contribu-
tions by various groups and various
sections of the people irrespective of any
Party considerations and it is true that the

Congress. .. .(Interruptions)

Please wait. Let me give the answer.
Therefore, the Government has definitely
taken a decision to project the Freedom
Struggle not only through documentaries,
through AIR programmes, through exhibi-
tions and through various things. ...

(1nterruptions)
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MR. SPEAKER : Next question—Shri
Wasnik.
SHRI SATYASADHAN CHAKRA-

BORTY : This is very important, Sir, ...

_ Since you have permitted...

MR. SPEAKER : 1 have not permitted.

SATYASADHAN CHAKRA-
Let me ask just one question.

SHRI
BORTY :

MR. SPEAKER : [ «m sorry. I have
gone to the next question. If you want, you
can table a separate question.

16-Point Action Plan for Implementation
of Minimum Wages in the Field of
Agriculture

. +
*122. SHRI BALKRISHNA WASNIK :
SHRI GHUFRAN AZAM :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether his Ministry has recently
drawn up a 16-point action plan for the
implementation of minimum wages in the
field of agriculture ;

(b) if so, full details thereof ;

- (¢) whether separate committees will be
constituted to ensure that the plan for mini-
mum wages is implemented ; and

(d) if so, by when and to what extent
Government would be able to solve the
problem of minimum wages for labour ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) : (a)
and (b). A National Symposium on Ad-
ministration of Minimum Wages in Agricul-
ture was held at New De¢lhi from 7th to 9th
February, 1984. A statement indicating the
conclusions reached at this Symposium is

~ laid on the Table,of the House.

(c) There is no such proposal at present.

(d) The revision and enforcement of
minimum wages in agriculture, barring a
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few farms in the central sector, is the respon-
sibility of the respective State Governments.
*The revision and enforcement of minimum
wages 1s a continuing activity as wages have
to be revised from time to time to give relief

to the workers in this sector.

Therefore, no

time !imit can be fixed for this purpose.

Statement

Corclusions Reached at the National
Symposium on sdministration of Mini-
mum Wages in Agrviculiure Held at New

Delhi on 7-9 February, 1984.

Administration of Minimum Wages in
agriculture is not a regulatory but a
development process and forms part
of the larger und integrated effort for
rural development.

Employment generating activities in
rural areas outside agriculture and
particularly in off scasons are necessary
adjuncts to this effort.

An important factor in improving the
levels of minimum wages in agricul-
turec is the growth of the agriculture
sectoer itself .

Special attention should be given to
low wage and agriculturally depres-
sed areas in creating additional em-
ploymem opportunities and impro-
ving the performance of the agricul-
ture sector.,

Those States in which revision of
minimum rates of wages has become
due are requested to take expeditious
action to notify the revised rates.

While fixing/revising minimum wages,
the basic minimum needs of the
worker and his family for substenance
shou!d be kept in view so as to enable
him to cross the poverty line ; the
prevailing levels of wages may also
have to be kept in view so that the
gap l:)ctwcen the minimum wages
fixed and the prevailing rates of wages
is not unduly wide.

Payment of atleast part of the wages
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in kind particularly in the shape of

- foodgrains must be encouraged ; care

must, however, be taken to ensure
that workers get the wages in kind in
the prescribed quantities and of the
right quality. Such payments in
kind should invariably be at the
option of the worker.

There should be no explicit or impli-
cit discrimination in the rates of wages
for men and women workers.

Keeping in view the nature of occupa-
tions and also taking note of the fact
that the basic needs of rural workers
are' the same, there is no need for
separate rates of wages to be fixed
under the Minimum Wages Act faqr
agriculture and other allied scheduled
employments ; a single set of rates
would suffice.

In fixing minimum rates of wages
special  attention and consideration
must be given to the needs of special
arcas like tribal areas, hilly areas,
unirrigated areas and the like.

The rates of wages prescribed and
paid in employment generation
schemes as well as in other public
works should conform to the mini-
mum wages notified in agriculture

and other  scheduled employ-
ments ;
Government Departments should

particularly ensurc the prompt and
full payment of such wages.

Any attempt to relate wage payments
to productivity in employment gene-
rating schemes as well as in other
public works must not result in wages
falling below time rated minimum
wages ; for this purpose, if necessary,
national time rated wages should be
fixed where otherwise payment is of -
piece rate basis.

Reliance exclusively on the official
machinery for the implementation of
the minimum wages is not adequate.

Keeping in view the total inadequacy
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of the official machinery for the pur-
pose of implementation and the
failure of the related departments to
actively invoh‘ze themselves in  this
work, there is need for strengthening
the inspection machinery. It is desi-
rable that a separate cadre is establi-
shed for this purpose. Possibility_ of
incorporating these proposals as plan
schemes at least in the Seventh Plan
may be considered.

Adequate funds must also be pro-
vided for promoting education of and
publicity amongst the agricultural
workers regarding the minimum rates
of wages and other provisions and for
developing skills of participation and
for promoting awareness among the
workers and for helping them to or-
ganise themselves. Publicity could
be given through beat of drums,
posters, Cinema slides, radio, televi-
sion, -etc. local folk media should
also be used.

To ensure implementation, separate
watchdog committees consisting of
representatives of the heneficiaries as
wzll as others must be set up at the
village, block and higher levels for
periodical monitoring of the imple-
mentation ol minimumn rates of wages
and other provisions of the Act. The
help of these committees as well as of
voluntary organisations and social
action groups must be mobilised in
the cfforts to organise agricultural
labour and other rural poor.

Ultimately it is the inherent strength
of the workers through their organi-
sations that can ensure not merely
proper implementation of minimum
wages but also wresting wage increa-
ses over the minimum level from time
to time.

Protest by workers in support of
demand for payment ol notified wages
should not be seen as problems rela-
ting to maintenance of law and order.

Legislation on agricultural workers
as has been done in Kerala may be
emacted in all the States,
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Penalties for offences under the Mini-
mum Wages Act should be made
stringent particdlarly for second and
subsequent offences. The provisions
in the law for claim petitions and
for prosecution mast be simplified.
Burden of proof must be on the em-
ployer to prove that minimum wages
have been paid fully in time. In the
absence of such proof, there must
be a presumption of guilt against the
employer.

Studies must be undertaken of various
aspects connected with the implemen-
tation of Minimum Wages Act.

There must be a periodical evaluation
concurrent with the adjustment for
revision of wage$S to ascertain why
minimum wages are not being paid
and  where it is being paid what effect
it has had on the rural economy,
what counter-vailing forces are
working in the economy and how
they can be counter-acted.

There must also be attempts to im-
prove the statistical informaticn base
and also steps taken for prompt and
full reporting of data which can be
collected and analysed for meaningful
policy formulation.

Correct and complete information
must be collected on the modes of
payment of wages in kind.

Urgent steps should be initiated for
taking up the next Rural Labour
Enquiry, as the last survey related to
1974-75 ; such surveys should, prefe-
rably, be repeated every five years.
Studies must be initiated to obtain, on

- a continuing basis, data regarling

woge distribution, as averages at the
district and State levels will not show
the percentage of workers who receive
wages below and above the notified
levels and the extent of such devia-
tions.

As fixation of minimum wages will be
related to the basic needs of the
workers, these needs will have to be
identified and quantified and arrange-
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ments made for collection of prices in
respect of the relevant items. Pending
detailed investigation, a suggestion
was made that the basket adopted
for constructing the Agricultural
Workers Index and an average of
two workers in a family of five may
be adopted. As consumption expen-
diture of the lower ‘dociles of the
" population shows that 50% of their
expenditure is on cereals, the mini-
mum wage can be fixed at twice the
price of the appropriate quantity of
cereals required to get the necessary
calorific value.

23. Creation of social awareness among
the rural people about their rights and
obligations is an important clement
in the administration of minimum
wages. There could be different
approaches to this objective, namely,
rural camps, workers education,
publicity through mass media, etc.
These are not mutually exclusive and
could be developed concurrently. It
is, however, important that these
programmes may not be effective
unless proper mcthods and techniques
ate adopted. Adcquate attention
should be given to the development
of the appropriate methods and tech-
niques through theoretical exercises
and experimental projects and the
functionaries employed in these
activities should be properly trained
thercin,

SIHHRI BALKRISHNA WASNIK : The
problem of minimum wages in agriculture is
a very serious problem and we have been
seeing that the agricultural labour do not
get their wages properly and whenever the
agricultural labour in various parts of the
country ask for their wages, it so happcns
that in the kind of feudal system that we
have in our country, the people who ask
for the wages arc many times shot down
brutally in the name that they are Naxalites.
This happens in many parts of the country,
particularly, in Bihar, Andhra, Madhya
Pradesh and so on. I weuld like the Minister
to consider this problem very seriously and
since we have initiated many kinds of land
reforms and our Plans are all for the benefit
of the poorer classes which mainly belong to
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the Scheduled Castes and Scheduled Tribes,
I would like the Minister to tell us as to
what particular steps they are taking in the
light of the recommendations that have been
made in the Symposium.

STl g : ag farqifaas 7 @ 9 ®qQ
aF faee # garr a1 1 g@H! N QwATE=A
g, 38 g afaFia F gH A F R § |
za% faq F1% falg sqacqr 7 F a1a-
AFaAT 7l g | fagIT AT oqreey 9w ¥ 39
IFT F GATAI AT § & 987 9 Ffw &7
g &R &3 g AGfast #1 fafqaw asg
agl faad | IaF fau wILg gL, sae=
wgiEd AT fawra Y e & faarmy afy-
FIfeal 1 eq17 g9 ave guIT drwfug
feFaT STTAT § | 91907 UE 959 T &
gfgsrd &1 A fagr ¥ favo ik gz gay
T A9 atdl & SEqgd FIA F foag wa
g | JUE IFHATHT A1E ¢ | ITAH ATYIT GT
ST GIFIFT fagr 791 § Soefs §3
fadaa famr ar =gagn aagd &1 g &1
T FIA & 31 A1TIF F19 § 98 U
LG A7 8, gafag usqa gy &7 gq
UL THA-THY T FITT FHIA A ¢ |

SHRI BALKRISHNA WASNIK : Sir,
it will not be proper to entircly throw this
responsibility on the shoulders of the State
Governments. We know the Central
Government have al:0 much to do about
this. In view of the Recommendation
No. 12 of the Symposium, without keeping
in view the total inadequacy of the official
machinery for the purpose of implementa-
tion and the failure of the related depart-
ments to actively involve themselves in this
work, there is need for strengthening the
I ‘would like
the Government to tell us particularly in
regard to this recommendation, about the
implementation, what concrete steps are
they going to take and whether the steps
taken will be within the time limit of the
Seventh Plan ?

&_ﬂ THANT : eemer qgiEa, SEi aF i 12
TR IFYSAT T wqrar , Stqr Y
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qg faaed frar ar, g7 ar fAuai & ar .

¥ faam & o § FIEA @ § A
SUFT gH TAIHS FX @ & | Al F
qEiHe AW & AleGFH §, A (A4
ferar a1 fF Tox awmrd & q1egw ¥ § g9
FTATH TAGL Y 7T FY A B A1
T UST FEHIL AT 737 qT7 qredHi A
Tqo o THo HIT JFATASIX TUT HIT A
& qara AR sfgwifay g g7
FL & graaif fagre o qoa § gnd
g% ro AT T & fau oF Tar TrATEl-
R FATAT § 1T 378 TIHT F1 9TF 7 9fF
noig T8 &7 ¥ snafeq § sawr wnfsa
F & fag gawr fufrua asg v+
"IV A qFTT FUA F A0 I IR
sfasrdl & afq 378 a7 &7 & fag, Ao
# graifas FrarEa 9@ & fag 1 g1

sqTd1 F1 937 fwar way & f9g¥ geoe o

F 11T 9X OF qATIS A1 fgfEa A
wE 8 fow® nrenw @ wfawi 1z A G
AT FIUT | STAT HA FgT a8 A
IFHIA &1 719 g @Fr7 gaua iz fagir
¥ Jake stavaeiie garm & frad wream
q fafama 557 &1 a7 T FT FH1H FT
W®E 1 ¥ wgT 97 AP fAw TEEreed
FUS! & AT UST TLRTU F1 0T GATZFIT
afafaat § faas arenq & 73 F14 &7 7

=l

MR. SPEAKER : Shri Ghulran Azam.
Not here.  Shri Ranga.

PROF. N.G. RANGA : Mr. Speaker, I
am glad that Government has at long last
decided to get the minimum wages fixed not
once in three years but once in a year. But,
in view of the fact that a majority of the
tribal people and a large part of the agri-
cultural workers do not read the newspapers
firstly and, secondly, they do not know these
things and the local Governments are not
interested in publicising what minimum
wages are being fixed, would the Govern-
ment seek the good offices of the Broadcast-
ing Ministry as also the Press, from time
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to time once at least during every agricul-
tural season to see that the wages that are
fixed by the Government of India or the
State Governments on the advice of the
Government. of India are publicised not
once but once in every week during the
season for the benefit of the workers so that
they would know what is due to them ? |

st THAT : JqIEAFY, TS gHIR qfes
T §, 97 TF A1T AN AAFIY A9 gt
fe g7 el & wigi as fafmg &S99 &
geeTHE T & SAAFT &1 AT §, g Tl
g o gw usy gt g afaa wy &
(egaena ) stenfe &5 qg7 & sarr § g
ATTATETA T} 9T 10 9T @ & F3i
arzaeq 1T gfesat #1 gear afas 0
FfF I o srafea § o gIFY ot w1
afqga @ g F1 I9g ¥ gAW! AT
afawrdl F afa SITTEF FA A ATTEFAT
g1t &1 38% fae g9 gfaas arsl qur
e A1t 4 oY fagea fwar & fF 3 ga®
Ty sand #1076 fafaas aora aar &1
ARG-TRT 9T IAFT FFAW gHaT (e
wgar &) fufsvg 3 Fark & fawm &y
qJIF &, AT FTaE T W 2a5 qIA
ATEATEFRTT T (50 2 ARG AW A & 5
gW IO graEey ¥ gggnT faartyar ggan
Aaxy, fafaug IgF &1 TIOTvET gza—cﬁ
&Y o oY g1 g% Tad fa gn qara S0 |

SHRI NIREN GHOSH : Sir, this
guestion has .cardinal importance for our
country. There are almost 5-6 crores of
agricultural labourers with their families and
whenever they have demanded even an in-
crease of their minimum wages—not what
has been prescribed by the Act—there are
innumerable reports from Bihar, Karnataka
and almost every State in the country that
the land-holders have jumped on them with
guns, wiped out their villages and even mass
murders have taken place. It is not simply
a question of publicising. So, I want to ask
the Centre, what steps are they going to take
in order to see that their demands are met
and the merciless murders are stopped. 1
would like to suggest that the gun licences
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of these people should be cancelled.

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 VEERLNDRA
PATIL) : Sir, whenever such reports of
atrocities having been inflicted on the
workers are brought to our notice, Wwe
immediately write to the concerned State
Government. In certain cases 1 have per-
sonally written to thc Chief Ministers
requesting them to look into the matter and
take necessary and prompt action. So far
as implementation of the minimum wages
in the agriculture sector is concerned
Government of India is very keen about it
and that is why we organised a symposium
from 7th to 9th February in order to see
that proper implementation of thc minitnum
wages is ensured.

Sir, we have so many forums where we
can discuss these problems. We discussed
this matter at the Labour Ministers con-
ference. Then we have got an inter-depart-
mental Ccommittee headed by the Labour
Secretary. The meeting of this committee
is held every month. Then we have also
got Minimum Wages Advisory Board. There
are similar boards at the State level. We
have also got a monitoring cell in the
Ministry to monitor the proper implemen-
tation of this Act and wherever we find
there is non-implementation we bring it to
the notice of the advisory boards inmedia-
tely. In addition to that we are sending our
senior officers to all the States periodically.
They are visiting in cognito, they are having
random surveys. So far as the Government
of India is concerned, whatever necessary
steps are necessary are being taken by us.
We are taking all proper steps in all serious-
ness in order to see that the minimum wages
for agricultural labour are implemented in
letter and in spirit.

4

SHRI INDRAJIT GUPTA : Sir, I am
very glad that this Symposium was held and
1 find from the main recommendations of
the Symposium that the principles which
are laid down here are very good and
excellent if they could only be brought into
practice. Now, S.ur, I want to know one
thing. There are many Central laws the
day to: day administration of which is
actually in the hands of the State Govern-
ments. But in spite of that there is a
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Central law. So I want to know whether it
is a factor not that all the organisations
working in this country working among agri-
cultural labourers, irrespective of their
politics—there are some owing allegiance to
the ruling party also—have all unanimously
demanded for many years that there should
be one Central comprehensive legislation for
these agricultural labourers. Either the day
to day implementation may be done by the
States ; but if there is a Central law, then, it
strengthens the hands of the State Govern-
ments it improses the level of implementa-
tion. Here they have said in one recommen-
dation that an Act similar to that which is
there in Kerala should be brought in all
the other States also. But why not at the
Centre ? Everybody is demanding an All
India legislation which should be compre-
hensive. And they have also recommended
that for implementation, don't depend on
the administrative machinery. There should
be implementation Committees and the
Central Acts will in fact strengthen their
hands by incorporating some of these recom-
mendations. At least a statutory form
could be given to these committees that
would enable them to work. But instead of
doing that they are saying that they are
sending directives and circulars to State
Governments. 1 want to know why a
Central All India comprehensive law rela-
ting to the agriculturists—not only mini- .
mum wages but other benefits of agricultural
labourers—is not being brought.

SHRI VEERENDRA PATIL : Itis true
that some organisations have demanded
Central legislation for agricultural workers.
This was recommended by the Ministry and
a draft legislation was also prepared. This
subject was put up before the Labour
Ministers” Conference. In the Labour
Ministers” Confercnce unfortunately there
was no unanimity. There were divergent
opinions. Some Ministers and some States
were in favour of Central legislation ; some
States were not in favour. Therefore ulti-
mately the Government of India thought
that it is better to leave it to the State
Governments. The States may have either
their own legislation or they can have
the Kerala model. It is because the
agricultural conditions are not uniform
throughout the country. Even in the same

State it differs from one part of the State
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and the other part. Therefore it was thought
that it is not proper and advisable to have
Central legislation. Instead, we have written
to all States to have legislation like that
which Kerala is having. I am told that
certain States are interested in legislation,
for instance, Tamil Nadu, Gujarat and
Karnataka. They have told us that they are
interested in having their own legislation
and they are going ahead. So, we have
brought this to the notice of the State

Governments and it is for them to consider -

this.

Y ZYTTATS 1T 0 GTHAIT © JETE AZIRT,
Q=g A S 3 garar & fafang a9
T A7 & fqu § | § qradrg 147 @
StAqr Jrgar § fF gard e 3 A
fafaus asst &1 199 Faar g, ag 1A
SAar & faw g ar gear & feag ? ot o
ATTo o Yo FTITFT & 7qT TIT ®IAT
fagr strar &, Iaat fe@m &7 gywIT #aT
Fifarm F40 7

Y aRAT : qegey o, H Aradg azeq
FY STAFIN F fag aar 7 Agar g @
iR gLTT A fagw fau & fF =g #8
F15 o #3103, wrFwafas 3 & o ITHT
fafraa aw fear stearr) war agi g &
fafaam-asr 7 fer sig, usa g F]
za® fau aeraT fagr Tar g 1 3argo 310
glo qlo 31T TAo HITo o Glo & @I
HTAFAL & fafaaa-as sy )

sy Trafasra qraam £ Y Ay @ ?
fagrz & SRR FT 339 90 TGA HEAT

gl
Y qRAIT : g TIE-TTEH dHT R |

Y Twfasara qaam™ ;- go flo § 13
T g AT T ga-d-a9 gfTT § 1
Requirement and Production of
Newsprint

=
DR. KRUPASINDHU BHOI :
SHRT ASHFAQ HUSAIN :

Will the Minister of INFORMATION

*124,

PHALGUNA 1", 1905 (SAEA)

Oral Answers 26

AND BROADCASTING be pleased to
state .

(a) whether it is a fact that Newspaper
industry is fecing shortage of newsprint ;

(b) if so, the steps being taken to meet
the shortage ; and

(c) the total requirement of newsprint
in the country and total production of the
newsprint factories ?

THE | MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) No, Sir.

(b) Does not arise.

(c) The requirement of newsprint for the
year 1983-84 was assessed at 3.50 lakh MTs.
Of this, 1.90 lakh tonnes was to be met by
indigenous mills and 1.60 lakh tonpes was to
bc met by imports. After a mid-year
review, it was decided to import an addi-
tional quantity of 20,000 tonnes of news-
print to meet the shortfall in the indigenous
production,

The production of three indigenous news-
print mills from April, 1983 to January,
1984 is as under :--

" Nepal 42,836 MTs
Kerala 41,445 MTs

2
Mysore 52,219 MTs
Total 1,36,500 MTs

DR. KRUPASINDHU BHOI : Sir, in
the last Consultative Committee meeting the
hon. Minister had assured the Members
which was also published in The Sratesman
and The Hindustan Times, that there would
be no shortage in the supply of newsprint.
But aJways there is a complaint from the





